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CONSTITUTION (AMENDMEN;1') 
BILL" 

(Amendment of article 295) 

Shrl Pa ..... bar (Shivpuri): Sir, 
beg to move for leave to introduce a 
Bill further to amend the Constitu-
tion of India. 

Mr. Depnty-Speaker: The question 
. is: 

"That leave be granted tQ 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

Shri Parasbar: Sir, I introduce the 
Bi1I. 

INDIAN STAMP (AMENDMENT) 
BILL> 

( Amendment of section 3 a1ld 
schedule 1) 

Shrl N R. Laskar (Karimganj): Sir, 
1 beg to' move for leave to introduce 
a Bill further to amend the Indian 
St~mp Act, 1899. 

Mr. Deputy-Speaker: The question 
i8: 

''That leave be granted to in-
troduce a Bill further to amend 
the Indian Stamp Act, 1899." 

The motion was adopted. 

Sbrl N. R. Laskar: Sir, I introduce 
the Bill. 

CONSTITUTION (AMENDMENT) 
BILL> 

(Amendment of article 75) 

Shrl '1'ashpaI SlDIh (Kairana): Sir. 

I beg to move for leave to introduce 
a Bill further to amend the COllllitu-
tion of India. 

Mr. D8Jlllty-Spealler: The question 
Is: 

"That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion wa, adopted. 

Shri Yallhpal Slqh: Sir, I intro-
duce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL> 

(Amendment Of articles 75, 153 and 
1M) 

Shrl Krlslmapal Slnp (J alesar) : 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the 
Constitution of India. 

Mr. Depn'-Speaker: The question 
is: 

"That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

Sbrf, Krllhnapal SI.,h: Sir, I intro-
duce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Omi.rsion of article 331) 
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Mr. Dewo-v-8)leakor: The question 
is: 

"That leave be aranted to in-
troduee a Bin turther to amend 
the Constitution of India". -The matiOR "'... a4opRd. 
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CONSTlTU'1'ION (AMENmdlNT) 
BILL 

(Omi.lIi"u of Mtiele 310) by Shri 
PTakhh Vir Shutri: 

.... .,...,. .......... : BIll. for 
ccmaideratlotl-Sbri Prakasll Vir 
Shutri. 

8Jari SIuIID ..... ..., (Nomlnated-
Jammu and Jtaabmir): Recardinl 
this Bill I have a meUM. My motioD 
is about lbe allotment of time .. 

........ ,.,-~: Let tile Mem-
ber move it. Afterwards we wUl 
~ee. 
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